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NATIONAL COMPAI.IY LAW TRIBUNAL
MUMBAI BENCH MUMBAI

COR4M Present

T.C.P No. 44 1 / (MAH) / 20 17

SHRI B.S.V. PRAKASH KUMAR
MEMBER (J}

SHRI V- NALLASENAPATHY
MEMBER (T)

NAME OF THE PARTIES: Murtaza Samun Merchant

Cogent Enterprises Ltd.

JALI
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V. NALLASENAPATHY
Member(Technical)
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ORDER

TCP No.441/I&BP/NCLT/MBA,IAH/2017

As to maintainability of this Company petition since the Petitioner Couns€l wants

some more time as to whether this case falls within Part II of the IB Code, 2016 or not, list this

matter for hearing on 24.1.2018.
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B, S. V. PRAKASH KUMAR
Member (Judicial)

SECTION OF THE COMPANIES ACT: I & BP Code 2016.

S. No, NAME DESIGNATION SIGNATURE

ATTENDENCE-CUM.ORDER SHEE"I OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 30,1I.2OI7


